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Government of Jammu and Kashmir 

Department of Law, Justice and Parliamentary Affairs, 
Civil Secretariat Jammu/Srlnagar 

Notification 
Jammu,the J61A December, 2018. 

fl/tf 
SRO In exercise of the powers conferred by sub-section (1) of section 492 of the 

Code of Crimtnat Procedure, Samvat 1989, the Government hereby, appoint Sh.M.S.Mir 

Advocate as spe~fal public prosecutor to conduct the case titled State Vs Meem Btbi and others 

In FIR No 16B!2013 of police station, Katra involving offences punishable under section 302 
RPC be foe the LCI.court of Princlpal Sessions Judge, ReasL 

By Order of the Government of Jammui and Kashmtr. 

Sd/-
(Aehaf Sethi} 

Secretary to Government, 
Department of law Justice and Parliamentary Affairs 

No.LD(Acq) 2018/35·Reast 

Copy for (nfon:naton to the·~ 

Dated.- Jo -12- 2018. 

1. Principal Secretary to Govemmen~ Home Department 
2. Director General of Police J&K Jammu. 
3. Re9istrar General, J&K High Court, Jammu. 
4. Prpi.Sessions Judge,Reasl. 
5. Director Prosecution, J&K PHQ,Jammu. 
6. Sr.Supdt orpoltce, Reasl.. 
7 Director Litigation Jammu 
8. Public Prosecutor,Reasi. 
9. Sh..M.S.Mir, Advocate, Ld Court of Prpl Ses51ons Judge, Reasl f?r information and 

necessary action. He will not be enbUed to any fee or remuneration from the State for 
conducting this case. . 

10'General Manager, Govt.Press, Jammu for publication In an extra ordrnary iSSUe of the 
Government Gazette. · 

11 , SRO Sectton, Department of law Justice and Parliamentary Affairs fYV.7.s.c). 

(Wasse d Lone) 
Public Law Otrrcer 

D~partment of Law Justice a~ Parliamentary Affairs 
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